O,A.ﬂo.696/9§;

Between
B.Biksham

and

1. Postmaéter;
Miryalguda HPO,

Miryalguda,
Nalgohda Dist.

supdt. of Post Offices,
suryapet pivision,

Suryapet,
pist. Nalgonda.

2.

: offices
> ﬁfi;élgﬂggf° of Fost .i Respondents

cOun;el or the Applicant +: shri S.Ra krishna Rao

counsel for the Respondents .+ sShri V.Bhimanna,
; / Sr. chc

/

CORAM

Hon'blé Shri Justice M.G.Chaudhari :
Hon'ble shri H.Rajendra Prasad :

Judgement

; Miryalguda HPO on 15.6.83. Sometime i{n 1

_ SﬁFmitted his resignation on 5,10.95,/ whe =~~~
r initiéted action for seledting a new Sta

B of the applicant after duly accepting hi!
Although the applicant claims that he la

. resignation on 17.1.96, the same ig not

j as per the record which was produded bef
/

t
1
1

respondents,
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2. The applicant contends that the responde

upon his purg rted withdrawal of resignation,

(e

nts should act

apd .be  stopped

from selecﬁi%g anyone as EDSV, by restoring him to his

earlier appointment. Although he has advanced several

grounds in supbort of his contentions and claqms. we do not

find any merit in ény of his pleadings.

3. The respondents state that nearly 25 candidates have

applied for the post in response to their notification

but a final |selection could not be made owing|to the

pendency of this case. .

4. The case is disposed of with a direction

to the

respondents ithat they shall now make a reqular selection

as per law, considering all applications, including that of

the applica&f. for the said post and appoint

nne who best

answers to ?he requirements of the job., Thus|the 0.A. is

disposed ofl

( M.b.Chau%hari )
i

( H.Rajendr
Member(A) . Vice~Cha

Dated: «7.1996.
Dictated in Open Court.

br. | Rupiky;

rman.
b
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0.A.696/96,

To.

1. The Postmaster, Miryalaguda HPO,
Miryalaguda, Nalgonda Dist.

2. The Superintendent of Post'offices,
Suryapeta Division, Suryapet, Nalgonda Dist.

3. The Assistant Superintendent of Post Offices,
Miryalaguda. '

4. One copy to Mr.S.Ramakrishna Rao, Advocate; CAT ,Hyd.
5. One copy to Mr.V.Bhimanna, Addl .CGSC.CAT.Hyd, |
6. One copy to'Libraryf CAT.Hyd,

. 7. One spare copy for duplicate file,

. - 8. One copy to Member(A) CAT,Hyd.

pvm,
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I COURT
TYPED BY '{\1 CHECKED BY
COMPARED BY APPROVED BY :

IN THE CENIRAL ADMINISTRATIVE TRIBUNAL

¥

-4 HYLERABAD BENCH AT HYZERAEAD

THE HON'BLE MR,JUSTICE M.G.CHAUDHARI
‘' VICE<CHATI RMAN

/ AND _

THE HON'BLE MR.H.RAJENDRA PRASAD:M(A) /‘

Datea:§ - )-1996 N
o

ORDER/ JUDGMENT

M.A./R.A/C.A.NO.
in
O.A-NO. 695/96'

T"E‘\-NO- N '(H"P‘ B )

~Admitteéd and Interim Directions: Ne

issued.

All ed;

. Disposed of with directions
e i
Disgissed

-Digmissed as withdrawn
Dipmissed for Befault.
Orfered/Re jected.

No order as to costs.

. =t wuratfy wTewey
, .rf.’l!il Administrative Tribmg).

Huv BESPATeR ;
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fatrary
H?D;M BAD BENCRH
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